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. CENTRAL ADMINIS' IVE TRIBUNAL

JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lmies , Post bag No. 6, JABALPUR- 482 001

Daed . /6,09 08~
Reglstratlon No. CCP '09/0(]
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----------------------------------

............ »...............,......Applcant(s)

VERSUS

. ‘“\l .B'M?uﬂhdﬂ&, . blG,‘ m‘“ . e Respondent (s)
A copy of the ORDER dated /‘ 908, |

Tnbunal in the above mentioned case

passed by the Hon' ble
is forwarded herewith for necessary action,

St

16, 9, 2005 -

Applicant by shri Naz;endrahBhawsar.
“Respondents by Shri s.C. shamma. .
Thilsl CCP is filed! _by; the" applicant for
non-caug’, wace BE the arder of the Tribunal'
T passed 17 :0x Noy- io?/z,ooi o:his izszogg.

- fe .lssled..in s.Case
o ‘gﬁ,ﬂ,ﬂ%mﬂ o f&“%é‘%"‘%’fﬁ?xm ‘dated 28.3.2005
Q‘\k A S he sfeéspondents ivere dlrected to explain the

}‘delay»in, canplying«wi-th the.: order.s of the _"
F Tfibunal. =

--~Heard the learned counsel for tho parties
--~Theléarfied coungel-For the contemners |

as argued that the contemners have submitt-
4 thelt " Undondftishal’ apology for the delay

h
?n 'dcmplying wi—th the -orders of the
Tribunah’~ AT

the orders ‘of. the Tribunal have been :
- coriplied “with vige: ‘order -dated 14,2.2005.
Hence,-this 'CCP-has becog;e infructuous.
Accordingly, the same is” dismissed. The ,
notices: 1ssued are Alscharged. However, the
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+- applicant ‘will be-at- iiberty to approsch the
1

P Tribunal If" he still feels aggrleved and so
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